
BEFORT THE NATIONAL GREEN
WESTERII BENCH, PUNE

Original application no.27 of 2O2O

TRIBUNAL

.... Applicant

...Respondents

In the matter between:

Roshni B. Patel

Versus

Union of India and Ors.

1.

I, S. J. Pandit, IFS (Retd.), Additional Secretary, Forest &

Environment Department, Go't of Gujarat and Member Secretar5r,

Gujarat Coastal Zone Marragement Authority aged: Adult,

occupation: service, residing at: Ahmedabad, the Respondent No. 2

herein, do hereby state on solemn oath ald make this affidavit as

under: -

I have read and understood the 
, 
Application filed by the

Applicant herein and being conversant with the facts and

circumstances of the present case, I am competent to file this

affidavit as under.

At the outset I state that I deny ajl the averments made and

contentions raised by the Applicant. My not dealing with any

of the contentions raised by the petitioners para-wise may not

be construed to be an ad.mission on my part and the sarne may
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3.

be considered to have been set out hereunder ald denied

seriatim.

The Respondent no.3 herein respectfully says and submits

that an MOEF&CC approved professional third party entity'

being M/s Institute of Remote Sensing, Anna University'

Chennai was entrusted the CRZ mapping and demarcation of

High Tide Line/Low Tide Line in Village P.aztra (Suvali)'

Choryasi Taluka, Surat District, Gujarat' The said third party

was appointed to determine whether the unit of Respondent

no. 7 falls within the CRZ lB Zone and further gauge if CRZ

Clearance/consent was accordingly required to be sought'

4. The Report of Anna Universitv categorically confirmed that the

plot of the Respondent no' 7 fatls outside the purview of CRZ

Notification 2011. A copy of the Report of Anna University

carried out in July 2018 is annexed herewith and marked as

Anaexure-A.

The GEC in its report has confirmed that the said area of the

plot ofRespondent no' 7 does not fall in the CRZ area' A copy

of the report of GEC is annexed herewith and marked as

ew thereof and placing reliance on the aforesaid report and

letter, the Respondent no.3 humbly submits that since the unit of

Respondents no. 7 is located outside the CRZ 78 Zone, it is not

required for the said respondents to obtain CRZ clearance'

5.
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7. What is stated hereinabo,re is true to the best of my knowledge,

information gathered from records and belief and I believe the

same to be true and correct.

Solemnly affirmed at Gandhinagar on this 6th day of October 2021.

Date: 06.10.2021
Place: Ahmedabad Deponent
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